
/ Open Court--
CENTRALADMINISTRATrvETRIBU~u

AuIAHA~D BErcH--
ALIAHABAD

ori~inal Application ~ ~ 0.,L ~

Allahabad this the 27th day of !Ovember. 2001

Hont ble Mr.C.S. Chadha. Member (A)

sunil Kumar Agarwal. Son of Sri A.S. Gupta.
Crew Controller. Central Railway. Agra cantt.
Resident of Railway Quarter NO.RB-IV/258-B.
North Rail way oo Lo ny. Agea cant t •

Applicant
By Advocate> Shri K.N. KaU yar
___ . S..;.h.;.;;r;..;;i~Z.A. FaruqU!..!

Versus

1. Union of India through General Manager.
Central Railway. (CSTM)Mumbai.

2. Divisional Railway Manager. Central Railway.
Jhansi.

3. Senior Divisional Electrical ElYJineer(TD)
Central Railway. Jhansi.

4. Senior Divisional Electrical ElYJineer (TRO)
Jhansi.

5. Senior Divisional Personnel Officer. Central
Railway. Jhansi.

6. Assistant Personnel Officer(M). Central
Rai~way. Jhansi.

!espondent~

By Advocate shri Amit S~alekar

o R D E R ( Oral )- - --
Mr.C.S. Chadha. Member (A). .By Hontble
The case in brief is that the applicant

worked cbn the higher post in the pa y scale of

~.550-750/- from 20.08.84 to 05.09.85 on the

••• pg.2/-



: : 2 ....

basis of a telephonic order • but was denied

the officiating pay for that period... Vide

order dated 10.03.99. The department refused

to pay the officiating pay on the ground that

no such order was given to the applicant to

officiate on the higher post. On the contrary

the applicant has produced annexure A-2 dated

10.09.1985 signed by Chief Traction Loco Cont-

roller. Central Railway. Agra Cantt. which

clearl y states tha t the applicant was workirg

on the ~higher post as per telephonic orders

of the Senior D.E.E./TD Jhansi-Shri S.S.Edhen.

Central Railway. .
.~

ounsel for the respondents has

raised an objeo cLon that the claim pertaining

to the year 1984-85 is t.i.mebarred. I w:>uld

have agreeclwith the respondents but for the

re jection order dated 10.03.99 and the O.A.

was filed just within a year of re jection of

claim. there fore. the O.A. is wi thin time. The
. ~

cause of action/arisen on rejection of the claim.

3. In view of t.he £acts and circum-

stances stated above. the respondents are

directed to pay the officiatirg allowances

to the applicant for the impugned period with

consequential benefits. if any. within a period

of 2 months from the date of receipt of-ethis

order. NO order as to costs.

Member (A)

/M.M./


